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No. 4471/XVII-V—1-56-74

In pursuance of the provisions of clause (3) of Article 348 of the Constitu
tion of India, the Governor is pleased to order the publication of the followin
English translation of the Uttar Pradesh Bhoomi Vidhi (Sanshadhan) Adhiniyam
1974 (Uttar Pradesh Adhiniyam Sankhya 34 of 1974) as pased by the Utta
Pradesh Legislature and assented to by the President on December 3, 1974 :

THE UTTAR PRADESH LAND LAWS -(AMENI-)MENT) ACT, 1974 F
[U. P, Act No. 34 or 1974]

(As passed by the Uttar Pradesh Legislature)’

AN
ACT
!

further to amend the Uttar Pradesh Zamindari Abolition and Land Reforms Act, s
1950, the Uttar Pradesh Urban Areas Zomindari Abolition and Land Reform;\;%j
 Act, 1936, the Kumaun and Uttarakhand Zamindari Abolition and Landi;
Reforms Act, 1960, U. P. Consolidation of Holdings Act, 1953 and the U. P.:i5
Land Revenue Act, 1901. |

IT 15 hereby enacted in the Twenty-fifth Year of the Republic of India

follows 1—
‘ CHAPTER 1
, . Preliminary @
Short title, 1. This Act may be called the Uttar Pradesh Land Laws (Amendment)
: : Act, 1974. ‘ :
CHAPTER 11
Amendment of the Uttar Pradesh Zamindari Abolition and Land Reforms Aet?
' 1950 A
Amendment of 2.. Insection 2 of the Uttar Pradesh Zamindari Abolition and Land Reform%f;gé
section20f U.P.  Act, 1950, hereinafter in this Chapter referred to as the principal Act, in sub%
Act L of 1931, section {1), after the existing proviso, the following proviso thereto shall b¢

inserted, namely — ‘ .
s«provided further that a potification under this sub-section in resp
of any estate or part thereof owned by the Central Government $h

not issue except in consultation with such Government.”

3. In section 3 of the principal Act—

(i) for sub-section (4), the following sub-section shall be substitute
namely:—

“(4) ‘Collector’ means an officer appointed as Collector unds
the provisions of the U. P. Land Revenue Act, 1901, and includ
an Assistant Collector of the first class empowered by the St
Government by a notification in the Gazerte to discharge all or &
of the functions of a Collector under this Act” 7

(i) in sub-section (27), the word “Collector” where it first oceurs shal
be omitied. < :
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4. Scction 123 of the principal Act shall be re-numbered as Sub-section (1)
" thereof, and dffer sub-section (1) as so re-numbered, the following sub-section shail
pe inserted, namely :—

“/(2) Where any person referred to in sub-section (3) of section 122-C
has built 2 house on any land held by a tenure-holder (not being a Govern-
ment lsssee) and such house cxists on the fifteenth day of March, 1974,
the site of such house shall, notwithstanding anything contained in this
Act, be deemed to be settled with the owner of such house by the tepure-
holder on such terms and conditions as may be prescribed.

Explanation—For the purposes of sub-section (2), a house existing
on the fifteenth day of March, 1974 on any land held by a tenure-holder
shall, unless the contrary is proved, be presumed to have been built by
the occupant thereof, and where the occupants are members of one family,

"4 by the head of that family.”

. tituted, namely:—

*“154. (1) Save as provided in sub-section (2), no bhumidiar shall have
the right to transfer by sale or gift, any land other than tea gardens to
any person where the seller shail, as a result of such sale or gift, be-
come enfitled 1o land which tegether with land, if any, held by kis Family
will in the aggregate, exceed 5.04 hectares (12.50 acres) in Uttar Pradesh.

. (2) Subject to the provision of any other law relating to the land tenures
for the time being in force, the State Government may authorisea trans-
fer in excess of the limit prescribed in sub-section (1), if itis of the
opinion that such transfer is in favour of a registered co-operative
society or an institution established for a charitable purpose, which does
not bave land sufficient fer ifs peads, or that ike trapsfcr ic in the interest
of general public.

Explanation—For the purposes of this section, the expression ‘family®
shall mean the transferee, his or her wife or husband (as the case may
be), and minor children, and where the transferec is a minor, also his or
her parents.”

i
. 6. In section 156 of the principal Act, in sub-section (2), the Explaration
tl;ergito shall be oamirted.

- . .In section 157-A of the principal Act,—

(1) in the marginal heading, for the words “Scheduled Tribes”, the
» words “Scheduled Castes and Scheduled Tribes” shall he substitited;

(i) in sub-section (1), for the words “‘Scheduled Tribe”, wherever
 occurring, the words “Scheduled Casle or Scheduled Tribe” shall be
substituted,;

(iif) after sub-section (1), the following provico thereto shall be inserted,
namely :—

L “Provided that a bhumidhar, sirdar or asami belonging to a
. Seheduled Caste or Scheduled Tribe may, without such approval,
transfer by way of mortgage without possession, his interest ip

any holding 2s security for a loan takenp by way of financial
assistance for agricultural purposes (as defined in the Uttar Pradesh
Agricultural Credit Act, 1973) from the State Government by way

SRR of Tagavi, or from a co-operative land development bank, or from

o the State Bank of India or from any other bank which is a Sche.

L duled Bank within the meaning of clause (&) of section 2 of the

Y Reserve Bank of India Act, 1934, or from the U. P. State Agro-
! Industrial Corporation Limited.”;

(v) for the Explanation thereto, the following Explanation shall be
substituted, namely:— g

. v “Explanation—Ip this Chapler, the expressions ‘Scheduled Castes’

- ''and ‘Scheduled Tribes’ respectively mean the Scheduled Castes and

. Schedyled Tribes specified in relation to Uttar Pradesh under Articles
341 and 342 of the Constitution.”

5. For section 154 of the principal Act, the following section shall be subs-

Amendment of
section 123,

Substitution of
section 154,

Amendment of
esction 156,

Amendment of
section 157-A.
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%ﬁdﬁt of o 8 fn s ctfc’),n‘[f') ofthn“ ﬂrnmpal Act, in sub-section (2-A), for the word s
Schedaled Tribe”, the words “Scheduled Caste or Scheduled Tribe” shall b
- substituted.

Substitution of 9. For section 198 of the principal Act, the following section shall b
section 198, :ubmtuted namely i—

“198. (1) Inthe admission of persons to land as sirdar or asami unde
Order Ofd prefer- section 195 or section 197 (hereinafter in this sectipn
g";’oﬁ x m;};mg referred to as allotment of Land), the Land Manag
undersections 195 ment Committee shall, subject to any order made b
and 197, a Court under section 173, observe the followin

order of preference—

{a) any educational institution recognised by the Directg
of Education, Uttar Pradesh ot by the Board of High Schoo
and Lntermediate Education, Uttar Pradesh, or by a Universit
ang imparting instructions in of providing for research i
agriculture, horticalture or animal husbandry;

(b) landless widow, sons, unmarried daughters or patents resid
ing ia the circle, of a person who has lost his life by enemy actip
while in active service in the Armed Forces of the Umon,

(¢} a person rtmdmg in the cfrele, who has become wholly dis-ig
abled by enemy action while he was in active service in the Armed;
Foress of the Union; iE

(d) a person residing in the circle, who has becoms landless onlw
accoutit of his land having been compulsorily acquired under the’
provisions of any lav elating to acquisition of land on or after the d ate &

i of vesting;

(e) a landless person other than a person referred tolin clause (c)
‘residing in the circle— ‘
(1) who is an agricultural labourer and who belongs to a

Scheduled Caste or Scheduled Tribe;

(i) who is retired, released or discharged from service, other

than service as an officer in the Armed Forces of the Union;;

(iii) who is a freedom-ﬁghter and fwho has not beenZgranted:}

political pension;

{f) lany other landless agricultural labourer residing in the circle

(g) a bhumidhar, sirdar ot asami residing in the circle andfhold
ing landless thap 1.26 hectares (3.125 acres):

(k) any other landless agricultural labourer belonging to a Sche-i
duled Caste or Scheduled Trlbc not residing in the circle but residing §
in the Nyaya Panchayal Circle referred to in section 12 of the
U. P. Panchayat Raj Act, 1947; .

(i) any other person.

Explanation—For the purposes of this sub-section— 5

(1) “landless’ refers to a person who or whose spouse or minor
children hold no land as bhumidhar, sirdar or asami, and except i
in clause (4}, also held no land as such within two ysars imme-
diately preceding the date of allotment; and A
(2) ‘agricultural labourer’ means a person whose main source
of livelihood is agricultural labour; ,,
(3) ‘Freedom-Fighter’ means an inhabitant of Uttar PradBSh
¥ who is certified by the Collector to have participated in the
< o  Natiopal struggle for freedom during the period between 1930
-~ and 1947 and who, in copnection with such participation, 18
similarly certified to have— i
(#) undergone a sentence of 1mpr1sonment for a perl
of at least two months; or :
(b) been in _]all for a peripd of at least three months b
way of preventive detention or as an undertrial; or
(¢) been subjected to at least ten [stripes 111 executi
of a sentence of whipping; of
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(d) been declatred an absconding offender; or

() suffered a bullet injury;

and includes a person who was involved ip the Peshawar-Kand
ot who was a recognised member of the Indian National Army or
former ¥adia Independence League; but does mot include a person
who was granted pardon on account of his tendeting apology or
expressing regret for such participation.

(2) Where the land available for allotment to persons falling under
clause (¢) of sub-section (1) is not less than 2 hectares (4.94210 acres)
and there are applicants available falling under more than one sub-
clauses of that clause, then separate lisis shall be prepared for the appli-
cants belonging to each of the sub-clauses (i),(ii) and (iii) of the said clause
t (hereinafter calied List One, List Two and List Three respectively) and
allotment shall b2z made in favour of two persons from List One, one
person from List Two and one person from List Three, and the same
process shall be repeated till the land available is exhausted:

Provided that where List Two or List Three contains names of more
than one person or List One contains names of more than two persons,
the persons in whose favour the allotment is to be made on each succes-
sive occasion shall be chosen by lot.

(3) The land that may be allotted to—

IR

Ty

(1) an educatipnal institution under ¢lause (@) of sub-section (1)
N shall not exceed such area as togelher with the area held by it imme-
' diately before the allotment would aggregate to more than 5.04
hectares (12.50 acres);

(ii} any person under clause (), clause {¢), clause (d), clause (e),
clause (f), clause (1), or clause (i) of sub-section (1} shall not exceed
an area of 1.26 hectares (3.125 acres);

such area as together with the land held by him as bhwnidhar, sirdar
or asami, immediately before the allotment would aggregate to more
i than 1.26 hectares (3.125 acres).

(4) The Collector may of his own motion and shall on the applica-
tion of any person aggrieved by an allotment of Jand inquire
in the manner prescnbeq, into such allotment, and if he is satisfied that

b
RN
Ll

T

Ny the allotment is irregular he may—

(i) cancel the allotment and the lease, if any, and thereupon
the right, title and interest of the allpttee or lessee or any person
! claiming through him in the land allotted ot leased shall cease, and

such land shall revert to the Gaon Sabha, and

(ii) direct delivery of possession of such land forthwith to the Gaon
e Sabha after ejectment of every person holding or retaining posses-
sion thereof, and may for that purpose use or cause to be used such
force as may be necessary.

(5) Bvery order made by the Collector under sub-section (4) shall,
subject to the provisions of section 333, be final”

> 10. For section 241 of the principal Act, the following section shall be subs-
*fmuted namely i~

*241. The land revepue assessed on any holding shall be first charge
on such holding and also on trees or buildings standing thereon or the
tents, profits or produce thereof.”

11 In section 243 of the principal Act—

(@) in sub-section (1), for the word ““village” the word **holding” shall
be substituted;

() sub-section (2) shall be omitted.
2. In section 257 of the principal Act—
() the first proviso thereto shall be pmitfed;
» (ii) in the second proviso, the word “further” shall be omitted.

(iii) any person under clause (g) of sub-section (1) shall not exceed

Substitution of
sgcCtion 241,

4

Amendment of
section 243,

Amendment of
section 237,
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‘s%ﬁi%}& of E3. Section 258 of the principal Act shall (be omfited.

seg,‘-‘éiﬁ“%%g_ of 14. ‘Section 259 of the principal Act shall be omitted.
. se?u%gﬁg%&._ of 15. Section 274 of the principal Act shall be omitted,

sfmmggdg%?k. of . 16. Insection 286-A of the principal Act—

(a) in sub-section (1), for the words “an arrear of revenue,” the words
“an arrear of revenue or any other sum recoverable as an arrear of
revenue” shall be substituted and be always deemed to have been
substituted

(b) after sub-section (3), the following sub-section shalt_be rserted
and be deemed always to have been inserfed, namely:—

“(3-A) No order under sub-section (I} or sub-section (3) shalt
be made except after giving notice to the defaulter to show cause, and
after considering any representations that may be received by the
Collector in response to such notice :

Provided that an interim order under sub-section (1) or sub-section .
{3) may be made at any tirpe before or after the issue of such notice:

Provided further that 'where an interim order is made before the
issue of such notice the order shall stand vacated if no potice is issued
within two weeks from the date of the interim order.”

“Insertion of new 17.  After section 287 of ithe ‘principal Act, the following section shall ‘be
section 287-A.  ingerted, namely:— : i

287-A. (1) Whenever preceedings are taken urder this Chapter against
any person for the recovery of any arrear of revenue,
Pf_‘gg;“;ndmsi?{ he may pay the amount claimed under protest to
for recovery. the officer taking such proceedings, and upon such
payment, the proceedings shall be stayed and the
person agains! whom such proceedings were taken may sue the State
Government in the Civil Court for the amount so paid, and in such suit
the plaintiff may, notwithstanding anything contained in section 278, give
evidence of the amount, if any, which"he alleges to be due from him.

(2) No protest under this section shall enable the person making the
same to sue in the Civil Court, unless itis made at the time of payment
in writing and signed by such persen or by an agent duly authorised in
this behalf.”

Substitution of 18, For section 330 of the principal Act, the following secticn shall be subs-
section 330. tituted, namelyi—

““330. Save as otherwise provided by or under this Act, nofi svitf o |

other proceeding! shall lie in any civil court in respect of—ii 8

(@) fany entry infor omission{from 2’ Compensation Assessment .-
Roll ; or i

(byfany order passed under:Part Kof this Act; or

(c) the assessment ot collection of land revenue under Chapter X &
ot recovery of sum of money recoverable as atrears of revenue.”. &

2

CHAPTER III b

Amendment of the Uttar Pradesh Urban Areas Zaniindari Abolition and Land 2{3

Reforms Act, 1956 ’§~r

! : A , b
Amendment of 19. In section 1 of the Uttar Pradesh Urban Areas Zamindari Abolition :*

sectionlof U.P. g,4 Tand Reforms. Act, 1956, in sub-section (3), the following proviso thereto ¥
Act IX of 1957, shall be inserted, namely:— :

“Provided that a notification under this sub-section in respect of any

estate or part thereof owned by the Central Government shall not issu €33
except in conswltation with such Government.” .
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CHAPTER 1V

Amendment of the Kumaun and Uttarakhand Zamindari Abolition and Land
‘ Reforms Act, 1960
20. Inszciion 2 of the Kumaun and Uttarakhand Zamindari Abolition ard

Land Reforms Act, 1960, after the existing proviso, the following provise therete
-shall be inserted, namsely:— | ‘

“Provided further that a notification under this sub-section in respect of
any estate or part thereof owned by the Central Government shall not
issue except in consultation with stch Government.”

CHAPTER V -
Amendment of the U. P. Consolidation of Holdings Act, 1953

" 21. Insection 5 of the U. P. Consolidation of Holdings Act, 1953, herein-
after in this Chapter referred to as the principal Act :—

(1) In sub-section (i), in clause (¢) for subl-clause (ii), the following
sub-clause shall be substituted, namely:—

"(ii) Transfer by way of sale, gift or exchange his holding eor
any part thereof in the consolidation area:”;

(2) after subsection (2), the following Explanation shall be inserted
and be deemed always to have been inserted, namely :—

“Explanation—For the purpose of sub-section (2), a proceeding under
the Uttar Pradesh Imposition of Ceiling on Land Holdings Act, 1960
shall not be deemed to be a proceeding in respect of declaration of rights
or interest in any land.”

22, After section 11-B of the priacipal Act, the following section shall be
dnserted, namely:—-

“11-C. In the course of hearing of an objection under section 9-A
or an appeal under section 11, or in proceedings under section 48,
the Consolidation Officer, the Settlement Officer (Consolidation) or the
Director of Consolidation, as the case may be, may direct that any land
Which vests in the State Government or the Gaon Sabha or any other local
body or authority may be recorded in its name, even though no objection,
appeal or revision has been filed by such Government, Gaon Sabha,
body or autherity.”

23, In section 27 of the principal Act, in sub-section (3}, for the words and
figures ““and provisions of sections 28 and 33 of the U. P. Land Revenue Act, 190]
shall apply to the maintenance of such map, field-book and record of rights, as the
-case may be,” the words and figares ‘‘and the provisions of the U. P. Land
Revenue Act, 1901 relating fo the maintenance and correction of such map, field-
book and record-of-rights shall mutatis mutandis apply” shall be substituted.

CHAPTERJVI
_ Amendment of the U. P. Land Revenue Act, 1901
24, 1In section 182-A of the U. P. Land Revenue Act, 190]—

(@) in sub-section (1), for the words “an arrear of revenue,” the words
“an arrear of revenue or any other sum recoverable as an arrear of re-
venue”’ shall be substituted and be always deemed to have been subs-
tituted | : :

(&) after sub-section (3), the following sub-section shall be inserted
and be deemed always to have been inserted, namely:i—

“(3-A) No order under sub-section (1) or sub-section (3) shall
be made except affer giving notice to the defaulter to show cause,
and after considering any representations that may be received by
the Collecior in response to such notice:

Provided that an interiL:n order under sub-section (1) or sub-section
{3) may be made at any time before or after the issue of such notice:
Provided further that where an interim order is made before the

iss_ugof such notice the ordér shall stand vacated if no notice is issued
within two weeks from the date of the interim order.”

=
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